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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA.

Original Application No. 138/2024/EZ

Bishnupriya Mohanty............... ... Applicant.

State of Odisha and others . ... Respondents.

COUNTER AFFIDAVIT FILED BY RESPONDENT NO 2.

[, Chanchal Rana, aged about 35 years, S/O-
Anil Kanta Rana, at present working as Collector &
District Magistrate, Khordha, At/PO/Dist.- Khordha do

hereby solemnly affirm and state as follows: -

. That, I am working as above and have been arrayed as
Respondant No.2 in the aforesaid Original Application.
[ have gone through the Original Application, relevant
records and understood the contents thereof. T am well
acquainted with the facts of the case and competent to

swear this affidavit in my official capacity.

That the applicant has filed the aforesaid application
alleging illegal felling of around 100 numbers of fruit

bearing trees including 30 numbers of full grown trees

]
b
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and other allied species standing over Govt. land
bearing Khata No. 318, Plot No. 254 and Khata No.
319, Plot No. 1071, 343 and 347 in the village Chhima
under Begunia Tahasil of Khordha district without
getting any permission of DFFO, Khordha.

That, the Hon’ble Tribunal has been pleased to pass an
interim order vide order dated 15.07.2024 in Original
Application ~ No. 138/2023/EZ directing all the
respondents to file counter-affidavits within four
weeks.

That, pursuant to the direction of the Hon’ble Tribunal,
this deponent has constituted a Committee comprising
of Sub-Collector, Khordha, Assistant Conservator of
Forest, Khordha and Tahasildar, Begunia with a
direction to visit the site in question and to submit a
detailed report over the matter with regard to the
allegations raised by the applicant in the above said
Original application vide Order No. 10278 dtd.
21.08.2024.

The copy of Order No. 10278 dtd. 21.08.2024 is

annexed herewith as Annexure-A/2.

o7



5. That, the Committee visited the spot in question and

carried out enquiry on 23.08.2024 at 10.30 A.M.
During visit of the Committee, the ACF I/c of Tangi
Range, Forester, Bhusandapur, Revenue Inspector,
Siko, representative of the Complainant were present
in the spot. Some villagers of Chhima also participated
in the enquiry suo motu. The team examined the
contents of the allegations made in the Original
Application with the help of available records and
prepared a joint enquiry report. The Sub-Collector,
Khordha has submitted the report of the Commitiee

vide office letter No. 4902 dtd.23.08.2024.

The copy of Joint Committee Report is annexed

herewith as Annexure-B/2.

. That, in reply to the averments made in Paragraph-1
and 2 of the Original Application, it is humbly
submitted that the committee observed that there was
an approach road to village Siko which was passing

over private Plot No. 252 under Khata No. 239 of
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Mouza-Chhima. Subsequently, the above road was
blocked by the family members of the Recorded
Tenants of Plot No. 239. Hence, the villagers of
Chhima diverted the road through the alleged Govt.
plots to connect with the Siko road. The Committee
further observed that a morrum road presently exists
over the Govt. land bearing Plot No. 1071, 343 and
347 which has been constructed under PMGSY

scheme.

The Committee has noticed the evidence of
cutting down of trees from Plot Nos. 347, 343 and
1071 of Mouza-Chhima and identified 12 nos of
stumps as they have already been cut down from the
trunks. The unit calculation of said trees which have
been felled has been prepared by the competent
authority and royalty amounting to Rs 7530/- has been
calculated. The stump enumeration list of 12 numbers
of stumps available on the spot in species-wise and unit
wise calculation sheet have also been incorporated in

the report.
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That, in reply to the averments made from
Paragraph-3 to 6 of the Original Application, it is
humbly submitted that as per the report of joint
Committee, the status of the land in question is as

follows.

Plot | Khata |Area in | Kisam of | Owner |

No No acre ‘ land of the
| land

344 319 1.110 | Road Govt. of
- ‘ - Odisha

347 319 10230 [ Road Govt. of

|l |Odisha |

343 319 0.108 out | Cremation @ Govt. of
of 2.450 | ground Odisha

1071 319 0.012 out ‘ Cremation | Govt. of

| ]of3.7750 |ground | Odisha |

The Committee observed that though, the kisam
of land in question are smasan and road, the smasan
land is not presently being used as smasan. It is evident
that there is a play ground in the east side of the alleged
Jand, private plots exist to the west, Plot No. 343 and
1071 exist in the south which looks like forest and in
the north side there is road towards village Chhima. It
has also been noticed by the Committee that few

stumps have been uprooted from the alleged area and
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as per the report of ACF, I/C Tangi Range, around 40
numbers of stumps of pole crops were uprooted. The
report of the ACF has also been included in the

Committee report.

8. That, in reply to the averments made from Paragraph-
7 to 8 of the Original Application, it is humbly
submitted that basing upon the report of the Joint
Committee, the Tahasildar, Begunia intimated to the
1IC, Jankia to file FIR against the miscreants of village
Chhima vide letter No. 2450 did 23.08.2024 and
accordingly, the FIR No. 0292 has been registered by
the TIC, Jankia on 24.08.2024. The copy of said FIR is
enclosed with the Committee report vide Annexure-B/2

for kind appraisal of the Hon’ble Tribunal.

9. That, in reply to the averments made from
Paragraphs-9 to 11 of the Original Application, this

deponent has no comments to offer in this regard.

10. That, in reply to the averments made from
Paragraphs-12 to 13 of the Original Application, it is

submitted that as ascertained from the report of the
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Committee that the ACF, I/C Tangi Range along with
the Forester, 1/C, Bhusandapur section had initially
examined the illegal felling of trees from the case land
and the report was submitted to the DFO, Khordha vide
letter No. 376 dtd. 07.08.2024. Subsequently, the
matter was examined by the Committee and it is
ascertained that no permission was obtained from the
competent authority for cutting down the trees from the
land in question. Therefore, FIR has already been

lodged in Jankia Police Station in this regard.

11. That, the contents of the above paragraphs are true
and correct to the best of my knowledge as derived
from the official records and that nothing material has
been concealed there from and the present deponent
reserves the right to file further affidavit as and when

required and directed by this Hon’ble Tribunal.

|
4
<

(oo s b=

Identified by Deponent

N
Advocate KHORDHA

COLLECTOR & DISTRICT MAGISTRATE
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VERIFICATION

I, Chanchal Rana, aged about 35 years, S/O- Anil
Kanta Rana, at present serving as Collector and District
Magistrate, Khordha, do hereby solemnly affirm and
verify the contents of paragraph nos. | to 11 of the
affidavit are true to my knowledge and that I have not
suppressed any material facts. I sign this verification at

n
my office on gif’fday of September, 2024.

(oot b

VE CANT
MEICTOR & DISTRICT MAGISTRATF

_ KHORDHA
Certificate

Certified that Cartridge papers are not available.

e Wm&&aﬂ/

ddl. Govt. Advoe e

AFFIDAVIT \0-\§273 .E)J?-zi),go].w%j
The above deponent being personally known to me

u
appears before me on 3.3 24 at 16-10 AM [PM—

and states on oath that the contents of the show cause

reply are true to the best of his knowledge based on

: h'.t-_ﬁ"f:: ijfial records.?

A Deﬁgnnent
CTOR & DISTRICT MAGISTRATE M o,
( KHORDHA Executive Magistrate, Khordha.
Executive Magistzale
Khurda
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OFEICE OF THE COLLECTOR & DISTRICT MAGISTRATE, KHORDHA

In

(Judiciai Section)

Order No. {97 7} § L

ORDER

order to cnquire into the allegations made in Original

Application No. 138/2024/E7 filed by Bishnupriya Mohanty-vrs-State of

Odisha and others before the Hon'ble National Green Tribunal, Eastern

Zone, Kolkata, a Committee has been formed comprising of the

following members. The Committee shall visit the spot in question and

submit a detailed report to the Collector, Khordha by 23.08.2024.

1.
2.
ﬁ

3.

acton.

Sub-Collector. Khordha
Assistant Conservator of Forest, Khordha
Tahasildar, Begunia.
By order of Collector
o _

Addl. District Magistrate, Khordha

Memo No. \§2 3¢ Date 2 \-Q % Q'V

Copy to persons concerned for information and necessary
2=, .
\S2 — ¥ & -

Addl. District Magistrate, Khordha

TYuwe ey odvenred).

COLLECTOR & D|STRICT MAGISTRATE
KHORDHA
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L Phone No. V6755 220717
Ml 1B sefiikehor dhaisgma o
subeol khut-odinicim
OFFICE OF THE SUB-COLLECTOR & S.D.M. KHORDHA
(Judicial Section)
Letter No. 4902 fJL:dl.DaLe,ZB.OS.ZOM

70
The Collector & District Magistrate, Khordha.

Sub: Submission of joint enguiry report on allcgation made in original Application
No.138/2024/EZ filed by Bishnupriya Mohanty-vrs-State of Odisha and others
hefore the Hon'ble National Green Tribunal, Eastern Zone, Kolkata.

Ref: Memo No.10279/dated.21 0R.2024 of District Office.

Sir,

With reference to the letter on the subject cited above, [ am to submit
herewith the joint enquiry report On allegation made in original Application
No.138/2024/EZ filed by Rishnupriya Mohanty-vrs-State of Odisha and others before the
Hon'ble National Green Tribunal, Fastern Zone, Kolkata along with Annexure-A, B, C, D, E

& F.
This is for your kind information and necessary action.

Yours faithfully

)

jqﬂ’:'“ WA
Sub-Collector &5 DML Khprdha
|

Encl:- 1.Joint enquiry report
2 Annexure-A
3.Annexure-B
4 pnnexure-C
5.Annexure-D
6.Annexure-t
7.Annexure-t

Towe ady okvared

COLLECTOR & DISTRICT MAGISTRATF
KHPRDHA
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_ g COMMITTEE REPORT OF JOINT ENQUIRY IN O.A. NO. 138/2024/EZ
FILED BY SN BISHNUPRIYA MOHANTY
VRS- STATE OF ODISHA & OTHERS

The Hon'ble NG vide Order passed in O.A No.138/2024/E7 directed all
the respondent to file then counter attidavit. In order to enquire into the allegations made
MmO NN LR 202471 7 Additional District Magistrate, Khordha constituted a committee
vide order 10278 on dated 21.08,2024 of following members and also directed that the
commuttee to vasit the spot in question and submit the detailed report the Collector
Khordha by 23082024

Sub-Collector, Khordha
Assistant Conservator of Forests, Khordha
Fahasildar, Begunia

The Comnuttee members visited the spot in question and carried out
enguiny on2308.24 1030 am. During the visit of committee ACF [/¢ Tangi, Forester
Bhusandapur, RI Sikko, representative from Complainant site were also present in the
spot. Some villagers of chima participated in the enquiry so motu. The team examined the
contents of the allegation made in the original application of the petitioner in details with the help

ofavdilable records. The pointwise observations were made as follows

S Major Allegation " Report of the committee .
P\l' o
I Hegal felling of around 100 The commitiee inspected the spot on 23.08.2024 and |

[ruit bearing trees including 30 found that there is a morrum road over the plot no.
full grown matured trees and  1071.343.347 under the PMGSY scheme. The only
other allied species without | approach road to Siko was blocked by Family members
of Radhashaym Mohanty, Chaitnya charan mohanaty and
others as the land recorded in their favour vide Khata no
239 plot no 252, so the villagers of Chhima diverted the
road through the alleged Govt. plots to connect to the Siko |

any permission from the DFO
Khordha.

road. |

| There is evidence of cutting down of trees from the plots |

[ 347, 343, 1071 but identified 12 no.s of Stumps us they

are already cut down from the trunks. On demand the

committee members of village Chhima could not produce |

any document in support of felling ol trees. The unit

: calculation of the standing trees which have been felled
| has been prepared by the competent authority and the
| Croyality is around Rs 7530.The stump enumeration list of
12 no.s of stumps available on the spot in species-wise |

| and unit caleulation sheet are annexed herewith as
Amexure-A and Borespectively.

| ! _ _ |
Tywne Loy artasdad -

COLLECTOR & DISTRICT MAGISTRATE
ORDHA
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3 T That the land in schedule on
which the rees have  been
illegally felled are from the
' [ Govt. lands bearing Khata no.
| 318 Plot no, 254 and Khata no.
l P39 Plot No. 1071.343 and
| W70 That the Kissam of the
fand i Patit and Smasan

I
|
Cthat the kissam ol the |
road the details of which are give
evident that the smasan land are
smasan. The sketch map of the alle
herewith as Annexure-C.

During the course of inspection. the committee found

and in question are smasan and
n below. Further it was ‘

not now being used as

ged plot is annexed |

" That the land from where the
Ltrees have been illegally felled
Land its adjoining plots are 1ull
- of trees covered and looks like
[a forest, (he Google earth
image as well as from (he

ad

lj—f’ful I Khata Area in | Kissam | Owner of

- No, No, acre ol the | the land

= | land

107t 319 #,z'mp_)_ Smasan | Revenue ||
1343 _{_ST 2450 (p) | Smasan | Dept.,Gowt. ||
347 [319 [0.230 | Road | of Odisha ||
! Itis evident during the course of inspection by the |

committee that there is a playeround in the east side of the

Calleged plot. private plots situated in the west. In south |
side plot no. 343 and 107] situated which looks like forest
and in north side the road js spreading towards chimma |
village.

Action Taken:

|
!

|

| photographs clearly shows that |
| the entire area is as good as |
lorest qualifying the dictionary | |
meaning ol forest. !
Accused have also
the evidences by
some ol the stump
felled trees.

—
» ; : % N . ]
tampered | 1t is also evident during field verification that few stumps |

uprooting | are being uprooted from the alleged arca. From the past
s of the | report of ACF, I/c Tangi, it is estimated that around 40
" numbers of stumps of pole crops were

I report of the ACF.1/¢ Tangi range is annexed herewith as

_ Annexure-D.

|

Fahasildar. Begunia had lodged a FIR against the miscreants of Chimma on dated 23/08/24

at Jankia Police station, Complaint letter of Tahasildar. Begunia to 1IC, Jankia is annexed here with

as Annexure-]

Lﬂﬁ&%}

KHordha

Assistant Conservitor

hsswrﬁ:nﬂa:or of Forest
Hhurda Division, Khurda

Tawe Coby attist eol

/

COULECTOR & DISTRICT MAGISTRATE
N KHORDHA

uprooted. The |
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ANNEXURE-A

yver Khata no. 318, Plot
2 under Begunia Tahasil.

ist of 12 nos. of different types of trees situated ¢
1a. GP- Sagadabhang

Enumeration |
n0.1071,343 and 347 of Mouza/Village- Chhin

kmm«tdw\ y’

< —U0 _\)&j\}a’r e WM\
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) UNIT CALCULATION SHEET OF STANDING TREES FOR MOUZA-CHHIMA

Cirghe- Bhuthanescety : i B 107 |C:1chr:.r? No. 319
Divirran- Khordha l'orest Division Plot No. 343,347,1071 Khata No, :

Range- Tangi p— Defective

Girth Class ‘
No. ol Trees | Conversion rulio Total Unit No. ol Trees | Conversion ratio Total Unit
Spl. Class . 2 : : . -
{.'E:dcr 60cm 1] 0.25 0.00 {0 4] 0
60cm to 8%em 0 1.00 0.00 0 0.50 0
Q0cm to 119cm () 2.00 0.00 0 1.00 0
120 ¢m to149em 0 4.00 0 0 2.00 0
150em to 179%m ( 8,00 ({] {] 4.00 0
180cm o aboye ( 12.00 0 0 6.00 0
Total 0 - 0.00 0 - 0
Ist Class . - - = = '
Under 60cm 1 0.23 0 0 0.12 0
60cm to 89¢m 0 0.50 0 0 0.25 0
90cm 1o 1 19em 1l 1,00 0 0 (.30 0
120 cm to149cm ] 2.00 4] 1] 1.00 0
130cm to 179%m 1 4.00 0 0 2.00 {]
180cm 10 above (" .00 0 (0 J.00 (
Total 0 - ' 0.00 0 - 0
2nd Class - - - - - .
Under 60cm 0 0.12 0 0 0.06 ¥
60cm to 89cm ( 0.25 0 (f] 0.12 0
90cm 1o 119cm (I 0.50 0 0 0.25 0
120 ¢m to14%9em ( 1.00 0 0 0.50 0
150¢m to 179¢m U 2.0 0 0] 1.0 8]
180cm o above { 3.0 ( 0 .50 ()
Total 0 - 0.00 0 ¢ 0
3rd Class - . - 5 5 .
Under 60cm 2 0.06 0.12 { 0.03 ]
60cm to 89cm 2 0.12 0.24 ] 0.06 0
90cm 1o 119cm 3 0.25 0.75 0 0.125 0
120 ¢m to149cm 3 0.50 25 ] 0.25 0
E50cm o 179¢m b 1.00 [ 0 0.5 0
180¢m o aboyve T 1.50) 0 0 (.75 )
Total 12 5 3.61 0 - v
' ABSTRACT
Class Normal Defective Lol
No. of 1 rees Total Unit No. of trees Towl Unit No. of trees Total Unit

|Special Class 0 0.00 0.00 0.00 0 0.00
Ist Class ] 0.00 0.00 0.00 0 0,00
L?nd Class [ 0,00 (.00 0.00 V] 0.00
_.}rr(-:il;iaab E 3.0 0.00 0.00 12 3.6
iK 12 361 0 0 12 3.61

Royalty=3.61 Unit x (22086/- perunit = Rs,7530.46/-
Total- 7530/-
Rupees(Seven thousand Five hundred thirty) only

S W~ eAd o, wWhanrdda.
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OFFICE OF THE REVENUE INSPECTOR, SIKO

AL D O-Siko, P S-Janka: [ esi Khordha, Odisha, Pin-7532038

28

(Y

[ omail - stkoril9@gmatl com

No. %L! / DAL (Qf'{ 8’{9—%
To Jwt U'(’”a wAeahg

The Tahasildar, Begunia

Gub: Demarcation of road for (PMSGY) of village Chhima.

Ret: Your office memo No. 1426 / Dated- 18.06.2024 COLLECTOR & DISTRICT MAGISTRATE
N KHORDHA
Sir,

On requisition filed by the villagers of Chhima and as per your memo No. 1426 /
Did. 18.06.2024, the demarcation has boen conducied to identifyv the village road used
by the villagers of Chhima with the help of Sri Shankarshan Paikaray, Amin Siko, in
presence of the villagers and police personnel. On demarcation, the field enquiry
reveals that the road is existing over plot nos. 344, 347, 343 and 1071 of village Chhima.
The detailed land scheduled is mentioned below.

Land Schedule:
Village: Chhima
Khata No. 319

oL | PlotNo | ArealinAcy | Kisam Recard Tenant E
b j' | S TR S | cos e _I e _,_l
5 S T N R 4 8
3 | R 1100 | Road ! |
T2 | 3y | 0.230 Road | GowtOfOdisha |
!_ B * __?_3_%_3_“”_';__0.']_!_18 out of 2450 | Cremation Ground | |
"4 | 1071 |00120utof3775 | CremationGround | |
W grind
The trace map of the scheduled land is attached with it y Q]?Ef,/mw 1he
This is @Pmﬁtted for favor of vour kind information a nd necessary action. i_/
*;-\b,/‘ g?‘}_ Gt . S0 condin Prehes®e Yours faithfully /
R N P o ke bt O e e Lo o Wi Ul
: u'-_.l-’:h Wl 4 = Lo e &2 [AINE ] (é‘/ » irur\!tw"&h\_
B L ) Revenue Inspector, Siko
L N e Rever ue [Nspectol
o [fix :; T o 5y L -] Riko
Z e ,v:?l f
»
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VIULHAGE - CHH MK SHEET No-1.33Y

N
T\ THANG = (BBEGUMIA Ne- 11O
X TUHAGIL- kKhORD A Me-F (B(;,au,m‘xﬁ)
) DieT - xHoRDA =(Pu ) - -
:< REeALE =39 Inehee Pe | MILE
|\ Vesyx - 199+ -9%
|\ Vl\Uﬁae-‘ Ehhima,
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BHELET ME-|

COLLECITOR & DISTRICT MAGISTRATF
| KHORDHA

SHEETNe Y

_ L
'L o /

ACE xhert 18- O
' Reverue Tnapector

Siko
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, W ANNEXURE-D
l,'\\ %‘\{:ICE OF THE FOREST RANGE OFFICER TANGI RANGE, TANGI

i Memaono, X#6 -Date. o’}-/ 0% / ﬂ'7

! To
Divisional Forest Officer,Khordha Division,Khordha.
Sub: 0.A No.138 of 2024/EZ, filed by Bishnupriya Mohanty-Vrs-State of Odisha and
other.
Ref: Memo no.4822.dtd.30.07.2024 of Divisional Forest Officer,Khordha.
Sir, -

ect 1 am informing you that I along with

With reference to the above subj
s (Khata No.318,Plot no.254,Khta no.319,Plot

Forester,l/c,Bhusandapur Section verified the Plot
no.1071,343,347) of Chimma village and found about 50 and above stumps(small) enumerated
from the plots. The plots belongs to revenue department and not comes under Forest department.
Also 1 have not issued any permission 10 felled the standing trees to any party. | have
r with locul villagers but no one came forwarded to say about those persons
who illegally felled those trees. Further no compliant has been received by the undersign about
stopping  illegal feeling of trees over the Plots (Khata No.318,Plot no.254,Khta no.319,Plot
no.1071,343,347) of Chimma village. The kissam of the plots mention herewith for your
relerence.

Name of the Village-Chhima

Name of the GP-Sagadabhanga

Tahasil-Begunia

interrogated the matte

Name of PS-Jankia
Plot | Khata No Area Kissam of | Owner of the
No Land land
254 318 0.06 Ac Patita Revenue Dept.
__———-v—-,_.——-v—‘-'_'-'_'-—-—'___‘"_- oy L
1071 319 3.7750 Ac Smasana Revenue Dept.
343 | 319 | 2450 Ac | Smasana Revenue Dept.
347 319 T 0.230 Ac | Road Revenue Dept.
— | ERSEEE e e —————

This is for your kind information & necessary action.

Yoprgtfaithfully,

Iy A F, I/C of Tangi Range
Vot - . : SE;ECGHSCN&!%}I’ of Fgrest

(. ! r :
‘ﬁ | /_} A& T, i&.‘ /(i; __HLLJ-";& }/ : I/C,Tangi Range

COLLECTOR & DISTRICT MAGISTRATF

KHORDMA
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OFFICE OF THE TAHASILDAR, BEGUNIA
Dist-Khordha
Letter No- Qﬁg@ Date- 92 /-@g[ 20924

The HC, Jankia

Sub-  Ledging of an F.LR velated o illegal felling of wree tiinm Govt land 1n Mouza-Chhima.

Sir
In inviting a kind reference to the subject cited above, | am to inform you that, some
misereants have illegally cut down trees from Govt, land in Mouza- Chhima and alse tuke away the

loo/wood, Durine. field visit we found that one road 1s under construction in Chhima but without any

permission from competent authority somie unkngwn person have cut down around 12 Nos of wees.

[herefore, vou are requested to kindly inguire into the matter & take necessary SWps as per

law.
LAND SCHEDULE
[Mouza [Khata No l Plot No [Arca [ Kisam TOwner
i : 1071 137975 | Smusan 1 Revenue Dept, |
Chhima [ 319 (343 2450 | Smasan | Gowt of |
b i ! - ! 1_}; ) _. 10,250 | Rasta | Odisha

Yours Sinc 11_];:13'

Tapas Kumar Bishi

Tahasildar.Begunia

AtPo-Bepunia
]ﬂ\ Ps-Begunia

b~ Dist- Khordha, 752062
At whl ek Mob-8342937242

9 UJ-%—CL}\"\O\

T ¥ Wt S\

COLLECTOR &|DISTRICT MAGISTRATT
KHORDHA
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{Under Section 173 p.H.5.5)
) we g fraé

(umm:ﬁwwwﬂfm S5
Year
1. District (fremKkHURDA P.S. JANKIA 24/08/2024 14:40 hrs
[f*_R_Nc_:_.___(Eg.ﬁ. 0292 Date and Time of FIR (1.7t 1 AT® ' |
< |[ S.No. [ai_!Actg (@fafary _"' chtlons{UTU(E’_)______ﬂ___f— ]
1 ITHE BHARATIYA NAGARIK 303(2) fﬁl
| SURAKSHA SANHITA (BNSS), 2023 [ |
| 2 |THE BHARATIYA NAGARIK 1331 o
t |SURAKSHA SANHITA (BNSS), 2023 | ———
3. (a)Occurrence of offen &t : P
-~ ce (3TUTTE T ga=T): 23/08/2024
: 1. Day (i299): Friday Date From (fewrie &/ ):23/08/2024 Date To ( i 00:00 hrs

Time Period (W 3rafdl): Pahar 1 Time From (@@ & ) 00:00 hrs  Time To (FHd AT, it Bes
(b)Information received at P.S. (4T wIgt a1 wiw g% ): Date (&1 ): 24/08/2024 Time (72 1
(c)General Diary Reference (TSt des ): Entry No. (wfaf® @.):009 Date & Time: 241082024 144013

-

4. Type of Information (g1 &1 ¥HTT): Written
5. Place of Occurrence (HeATETH):

1. (a) Direction and distance from P.S.(21 @ gif 3¢ ﬁ:an) WEST, 18 Km(s) Beat No. :
(b) Address (UdT): Chhima
(¢) In case, outside the limit of this Police Station, then (afe; ara i & ATEL & A
Name of P.S.(ATAT &1 AATH): District(State) (a1 (T5)):
6. Complainant / Informant (fararaeaaaf rgaradl ):
(a) Name (A7#): Tapas Kumar Bishi
(b Father's Name (Fire @1 77A) - Jogeswar Bishi
(c) Date/Year of Birth (5% fafdy /a ): 1989 (d) Nationality (UIfIraT): INDIA
(e) UID No. (garget &.):
(f) Passport No.(uraulé d.): Date of Issue (Q &t & ffa):
Place of Issue (ST B B EIA): |
(g)Id details (Ratuon Card, Voter ID Card Passport uib No. [ermg License PAN)
.No.(s.41.) Id Type (Ggarr w3 &1 WhIY) ld Number (vgeTT gE) B
e B i B ) I
(h) Address (4dJ): _
]5 No.(#.9. }| Address Type (UdT 6T W)JAddress (uiT) )
!' 1 Presen[ Address }Tahasddar of Begunia ,BEGUNIA KHURDA,ODISHA, INDIA
’ } Keshinga KESINGA, KALAHANDI (ODISHAINDIA™ e

COLLECTOR &|DISTRICT MAGISTRAT?
KHORDHA
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Y Emeen bl 18

A (e A D
(i) Occupation (==argra): 4): 91-8342937242 X
() Phone number (v 1) Moblle (AYETSA I'z{ﬁ?u,msﬁ?rqmiﬁr‘l
7. Details of known/suspectediunknawn-accused with full particulars (e pp—
bl il S R
ame(Am)  [Riia e Tabistices Hame
' | (Predtere am =)

9. Particulars of Properties of interest (d==m w Ry @y f‘?ra'(m}: i FT-I—}
I e e o B R e e ok oy g R R e — — ln 5/-
| >:No. |Property Category (@i [Property T @ty [Description (frercon) Value( ’
Limat) ooy 7Y T eneny Type T s s .
10-Total value of property (In Rs/.)-rufa 2y I e ) o~

.Inquest Report/ U.D. case No., ifany (g after Fearé | q. & pam 5., af @Y€ A ): =
S-No. (&3)UIDB Number (3. 1. 1) '

12.First Information contents (yay gaa1 92 ),

On 24.08.2024 complt. Tapas Kumar Bishj (35), 8/O- Jogeswar Bishi Vil/PS- Keshinga , Dist
Kalahandi A/P- PTahasildar of Begunia, PS- Begunia, Dist - Khardha, reported at Ps and
alleging there in that some unknown persons without any permission from competent autharity
have cut down and Theft around 12 no of trees flegally from govt. land in mouza Chhima .

No. 2.
{ﬁmm:q%mﬁmmﬁﬁumma%mummaﬁmmn2ﬁaaﬁamr%sfrsﬁau

{1) Registered the case and took up the investigation:

{mwam‘ﬁﬁmmaﬁ?m%:%ﬁrqﬁmm):
(2) Directed (Name of 1.0.) (srisr Srfi)?ﬂ"&ﬂ?r:rm}:Prasanqa Kumar  Rank (1z): g (Sub-Inspector)
No.{ #.): Mobile No.(ermse #.): 8090933094  to take up the Investigation (%Y srier arg3

e & o % forg g fear ma) or (am) /'
(3) Refused investigation due to (i 3 farg ): s
or (& & 2R Ry aT)
(4) Transferred to P.S.(am7): L District (Frem):
on point of jurisdiction (& &a1fram ¥ wror geaiafa) .

F.LR. read over to the complainant / informant,admitted to be correctly recorded and a copy given to

the complainant / informant free of cost, (Rramzasarf / e @ A gy an TTE TR, o -
AT 31 U @ndt Prged Rraraeaaf s & w2 |)
.

R.0.A.C.(am%. ait .1 .4t )\/

T e c_,d\\\a mﬁ%w‘\g\' ) x,'.l’v\
I kcﬁ?f“’iz_ttmﬁfpkc" Sk Q—’“‘Mw“- 'V-)(\UWM

2
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Schadule XL\;’ll"EfLu_x_g‘qi_{_gf
T

M.C.R.B (. afr.a )
\F i (e arrar w1y

i / fmm;'lnl_
14, Signature/Thumb impression of the complainant { i

(Pl / qarTa | G A i )

}JV‘- b
15.Date ard time of dispatch to the SEUM (/ I’?,‘_;-J.\R o
(arerere it @) fEre it ) S0

ice Station
! icer in charge, Poli
/Signature of Offic :
. /' (are gt ¥ geanar)

EHERA
Name (W):BHAGYASREE BEHER

Rank(ug): 8| (Sub—lr'tspector,\
No.(3.): |
Mobile No.(RY2IIEH &.): 8280111688

3\/ e I
| o

L f_____,,LLLA{ '
l/ E.\Lf J ml--l_&

Trwe WRY NUSTIUNR

COLLECTTOR & DITRICT MAGISTRATE )
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A L e

~ wn{ ﬂ,l.:v ¥ .-\;\% P
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